Action Taken Report

In the matter before the Hon’ble NGT Order O.A No. 438 of 2021 i.e. Paryavaran
Mitra V/s State of Gujarat.

1)

2)

3)

Major points in complaint:

Huge Pollution caused by disposing plastic waste in illegal manner by SML Films
Industries Limited, Plot No. A-17/1, A-10/2, A-16/2, Sector —A, lcchapor-Bhatpor,
GIDC Estate, Surat, Gujarat and burning of plastic waste by the industry emits foul
gases which is dangerous to the health of the residents of the surrounding areas,
started new construction on mass scale and has removed soil and trees from the site
without requisite statutory permission and has also unauthorizely constructed a 10
lakhs liter Glycol tank.

Direction:

As per order dated: 27.01.2022 “to ascertain the factual position in the matter
through a joint Committee of the Central Pollution Control Board (CPCB), the
Gujarat State Pollution Control Board (GSPCB), Gujarat Industrial Development
Corporation (GIDC), SEIAA and the District Magistrate-Surat look into the
grievance of the applicant. Furnish a factual and action taken report”.

As per order dated: 09.05.2022 “Coal was being used as a fuel, nothing is mentioned
about generation and disposal of fly ash. Further, requisite EC has not been obtained.
Since operations of the unit in question are in violation of requirement of EC, the
State PCB has to take further action against such illegal operations, following due
process of law. A further action taken report may be filed within two months.”

Latest status of the Industries:

Unit is engaged in the manufacturing BOPET film/Polyester film — 8700 MT/Month,
Metalized (BOPET) Polyester film — 2000 MT/Month, CCA valid up to 07-11-2022.

CTE amendment was granted by GPCB on 27.11.2021 for BOPET Line- 4, 5 & 6,
Metallic Film, BOPP Line-1 (New product) and addition of new Plots A-11/2 and A-
17/2 and the construction work of BOPET line 4,5& 6 along with other machineries
storage, TFH, etc. was going on according to CTE amendment granted for following
products:

1. Bi-axially oriented polyester film (BOPET Film/Polyester Film) — 16,700

MT/Month.

2. Metallized Polyester Film — 3000 MT/Month.
BOPP Film — 4500 MT/Month.
4. Metallized (BOPET) Poly Propylene Film — 500 MT/Month.

w

The four category of products mentioned above for which CTE was granted by
GPCB on 27.11.2021 does not attract EC. Besides these products, the unit has
proposed for production of Polyester chips which attracts the provision of EIA
Notification 2006. EC has been approved by SEIAA Gujarat for the same vide letter
No. SEIAA/GUJ/EC/5(d)/578/2022, dated 28-02-2022.
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Salient features is as follows:

A propose directions of the Hon’ble NGT, Joint Committee has visited the site on
25/02/2022. The committee comprises of following officers;

1)
2)
3)
4)
5)

Shri Aayush Oak, IAS, (Collector & District Magistrate, Surat).
Shri N. Semwal (Scientist C, CPCB, Baroda).

Dr. J. D. Oza (Regional officer, Surat).

Mehul Patel (DEE, SEIAA).

Parimal Patel (Dy. Engineer, GIDC, Surat).

Joint committee also observed during the site visit that the construction and
commissioning of plant machinery is in line 4, 5 & 6 and limited to non — EC
attracted products for which necessary permissions have been obtained by the unit
from the GPCB.

As per GIDC, Surat letter no. GIDC/EE/SURST/1435, dated 5-3-2022 there was no
plants/trees in the plots allotted to M/s. SML Films Ltd., from time to time.

It is informed by the GPCB and GIDC that they have not received any such
complaint regarding burning of plastic waste in open or foul smell originating from
the unit in the past.

Generated cutting plastic films waste is recycling back in to processes.

Generated waste lumps and Side Cutting OR Trim material and metalized BOPET
films which sold out to those units are not registered under plastic waste rules-2016.
Regional office, GPCB, Surat has issued SCN to unit dated 26-04-2022 for non-
compliance of Plastic waste rules.

The EIA report submitted by the unit for the proposed expansion of polyester chips
manufacturing show the layout of existing, under commissioning and proposed
different units of the plant. The EIA report addressed the fire safety details of the
plant and the two tanks of 1000 KL capacity each are shown in the layout as water
storage tanks which were observed by the joint committee during visit in red color
and unit has informed that this tanks are meant for water storage for fire
extinguisher.

In the past GPCB and Regional Office carried out inspection on 24.03.2021 and
subsequently, Closure Directions under Section 5 of the Environment (Protection)
Act-1986 was issued to the unit by GPCB on 23.04.2021.

Further, the unit was inspected by GPCB on 25.05.2021 and basis of observation
Revocation of closure order was issued on 25/06/2021.

Regional officer, Surat has filed legal case to chief judicial magistrate court, Surat
(Case No. 73498) and same is disposed on 11/12/2021.

The unit was inspected by Regional Office Bhopal of MOEF&CC on 26.06.2021 with
reference to a letter dated 12.04.2021 from MOoOEF&CC New Delhi. The major
outcomes of the report are as follows:

It is seen that front open land is proposed for CP plant of plot on.A-17/2. In the same
plot no. A-17/2 the construction work is in progress for line 4 & 5 (BOPP line) and
associated utilities are in progress. PP submitted that this activity not attracted by EC
products and they have CTE and amendment for the above activity. However, the
construction in the same plot claims to be for only this activity. PP categorically
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stated they have obtained TOR and for the EC attracted products but not started any
construction.

e Site inspection of Plot No. A-17/1, A-17/2, A-10/2, A-16/2 & A-11/2 was carried out
and it was observed that construction work on line no. 4 & 5 is under progress as
per CTE (amended) and the portion in question A-17/2 having proposed CP plant is
not yet constructed and the plot was vacant at the time of visit. The two big tanks
having 1000 KI capacity have been erected and said to be used for water storage for
fire extinguisher. These tanks are coloured by red fire extinguisher colour. The
Project Proponent was directed to follow the condition of ToR and submit the project
as per direction of SEIAA Gujarat.

e Unit is again visited by officials of the GPCB on 18-05-2022 and shows “tanks are
observed empty, commissioning of plant machinery is going on and no any
connections with this tank are observed”.

e Installed coal based Thermic fluid heater (capacity 6000 U) were found operational.

e Installed Air pollution control measures (APCM) ESP followed by wet scrubber is
also found in operation.

e As per Inspection Report dated 18-05-2022, “fly ash stock @ 1.5 MT is observed in
storage area. Fly ash generation and disposal details show that. Total 234.08 MT fly
ash generations from June-2021 to May 2022 and 232.45 MT of fly ash supply to
M/S Madhav Bricks, Near Khodiyar Mataji Mandir, Hazira Road, Variyav, Surat for
bricks manufacturing.

e Unit is maintaining Zero Liquid Discharge (ZLD) condition as prescribes in CC&A
byrecycling back.

Encl:- 1) Copy E C approved by SEIAA Gujarat (Annexure-A).
2) Copy of Closure Directions under Section 5 of the EPACT (Annexure-B).
3) Copy of Revocation of closure order (Annexure-C).
4) Copy of SCN issued 26-04-2022 (Annexure-D).
5). Report dated 18-5-2022 (Annexure-E).
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Annexure-A

STATE LEVEL ENVIRONMENT
S. J. PANDIT, IFS (Retd.) IMPACT ASSESSMENT
MEMBER SECRETARY L AUTHORITY
SEIAA (GUJARAT) GUJARAT

_ Government of Gujarat
%
No. SEIAA/GUNECIS(dY 657HE 12022 Date: } HEER ByRPAD

o

Time Limit
Sub: Environment Clearance to M/s. SML Films Limited for setting up expansion in manufacturing plant of ‘Manmade
Fabric’ at Plot No: A-17/1, A-17/2, A-10/2, A-16/2 & A-11/2, Sector - A, I%hhapore - Bhatpore GIDC Estate, Vill:

Bhatpore, Tal: Choryasi, Dist: Surat - 394 510. State: Gujarat. In Categary” 5(d) of Schedule annexed with EIA
Notification dated 14/09/2006.

Ref: Your Proposal No. SIA/GJ/IND2/51340/2020.

Dear Sir,

This has reference 1o your application along with EIA report dated 29!04/2021“” submutted to SEIAA, seeking
Envircnmental Clearance under Environment Impact Assessrnent Nofification, 2006,
\ I
The proposal is for Environmental Clearance to M/s. SM iy ms ‘Limited for setting up expansjon In manufacturing
plant of ‘Manmade Fabric’ at Plot No: A-17/1, A-17/2, A-10/2}, A-16/2.8 & A<11/2, Sector - A, Ichhapore - Bhatpore GIDC
Estate, Vill: Bhatpore, Tal: Choryasi, Dist: Surat - 394 510, State Gujarat)t is an- exnstlng unltffor manufacturing following
products, which falls in the category - 5(d) of the’ schedule of the EIA Nottf tcation? ;006'«\ y ‘

sr. EREN Quantlty {MT/Month) S
Name Of Product -~--= ~ ™ Total after End Use
No. = e “‘Exlstlng Propo;ed Expansion
Bi Axial Oriented polyester Film <]+ ~ o
1. T & TN 8000 - 16700
B D (B? E;)IAF; | U Packing Material &
l-Axially Orientéd Poly Propylene O Making of Jari
2. E
Fllm( OPP) 4500}%.3 4500 Products or textile
3. Metal !zed BOPET ™3 L., 1000~ 3000 product
4, P Metal&ed BOPP /™ - F. 500 500
_ * i I Making of polyester
5 Polyester chlpsw : / o ,f‘ 12000 12000 film or yam
~ L

The pro;ecf actlwty is covergdl img{d) and is of * ,BZ Category Since, the proposed project is located in notified industrial
area, pubhc consultatioh is not reqmred as peggaragraph,?(l) {IN} (i) (b} of the Environment Impact Assessment Notification-2006.
Rt -
The SEACwGujéFa“F“Vide their Ietler dated 17/01/2022 had recommended to the SEIAA, Gujarat, to grant the
Envsronment Crearance for the” above mentloned project based on its meeting held on 29/11/2021. The proposai was considered
by SEIAA, Gu;arat in its meetlng hilg’ on 29!01/2022 & 28/02/2022 at Gandhinagar. After careful consideration, the SEIAA hereby

accords Environmental Clearance to: al;ove project under the provisions of EIA Notification dated 14th September, 2006 subject
to the compliance of the following congltlons

A.CONDITIONS RS
A.1SPECIFIC CONDITION :Ji8

1. This Environment Clearanca is accorded subject to the direction as may be given by Hon'ble NGT in the O.A. No.

438/2021.
~2..., Unit shall install CEMS [Continuous Emission Monitoring System] in line to CPCB directions 1o all SPCB vide Jetter no.
T g ~.~d “29016/04.’06PCI 1/5401 dated 05/02/2014 for effluent discharge and air emission as per pollutants discharge/emission
- drn\respectwe project and an arrangement shall also be done for reflecting the online monitoring results on the
o i a‘nys server, which can be assessable by the GPCB/CPCB on real time basis. [For Small/Large/Medium (Red
»f; S 4@ ACae eimry) & Whichever (Alr emlission & Effluent discharge) is applicable].

a. 3 LZ *Detectlon and Repair (LDAR) program shall be prepared and implemented as per the CPCB guidelines. LDAR
gb:

books shall be maintained.

64" T ¢’ National Ambient Air Quality Emission Standards issued by the Ministry vide G. S. R. No. 826 ({E) dated 16th
& Zf‘:lowamber 2009 shall be complied with.

5. National Emission Standards for Organic Chemicals Manufacturing Industry issued by the Ministry vide G. S. R. 608 (E)

Office : Gujarat Pollution Control Board, "Paryavaran 8havarn® Sector-10 A, Gandhinagar-382010  Page 1 of 9
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dated 21/07/2010 and amended from time to time shall be followed.
6. Unit shall have to adhere to the prevailing area specific palicies of GPCB with respect to the discharge of pollutants, and
shall carry out the project development in accordance & consistence with the same.
7. All measures shall be taken to avoid soil and ground water contamination within premises.
Unit shall comply CPCB guidetines for Cdour Control and its mitigation measures.
9. Safety & Health:
a. PP shall obtain PESO permission for the storage and handling of hazardous chemicals.
b. PP shall provide Occupational Heatth Centre (OHC) as per the provisions under the Gujarat Factories Rule 68-U.
c. PP shall obtain fire safety certificate / Fire No-Objection certificate (NOC) from the concern autherity as per the
prevailing Rules / Gujarat Fire Prevention and Life Safety Measures Act, 2016.
d. Unit shall adopt functional operations/process automation system including emergency respense to eliminate risk
associated with the hazardous processes. S
e. PP shall carry out mock drill within the premises as per the prevailing %%Uidrelj_ngs of safety and display proper
evacuation plan in the manufacturing area in case of any emergency or apcid'e;g@;;:;;w,.

% 3 >

f. PP shall install adequate fire hydrant system with foam trolley attachment wiﬁ;ﬁq pré’rqi%g% and separate storage of

water for the same shall be ensured by PP. wh : ,
g. PP shall take all the necessary steps for control of storage hazards within premises}ffgnsurtng_findombagéigiy;'of storage
raw material and ensure the storage keeping safe distance as per the prevailing gu%éljg { 6?/;he concélf"ﬁ‘ed/aﬁthority
h. PP shall take all the necessary steps for human safety within premises to ensure th g ﬁo any ham is qa%sed to any
worker/employee or labour within premises. ‘i‘?:_\.,,‘ %ﬂa
i.  Flame proof electrical fittings shall be provided in th‘gfl {‘premises, wherever applicable;;
j- Unit shall never store drumibarrels/carboys of incompatib Egétéﬁa"chgmical together.
k. Unit shali provide effective fire hydrants, water monit(}‘sé‘& foarn-application system at s
shall provide adequate safety systen? such as water spf\i\ifwklers, w;fﬁr cUriaing; -f
cascade fire emergency in solvegt,’é{t\:rage area. 4\3 B &H% _
|.  Unit shall provide effective 1s%g’tjgn_‘jfd rocess area and st {g_g)ie,of hazardous t.‘:)}](gmicals.

10. Total water requirement for the, project shé"ﬁ r\xc;t.}_gcceed 767 KLD. bgit shall recycle 264 KLD treated water, RO Permeate,

@

po "ring system etc. to restrict

AT e et

and MEE condensate waterin-industrial purpose.

5

Hénce, fresh wate ‘réquiremem shall not exceed 503 KLD and it shall pej':’;‘.

met through GIDC supp'l’y';i'a‘nly. Prior permission from congerned authd?i\)‘?jzshjall be obtained for withdrawal of water. -,

P

11. The industrial efﬂgen_“{ deneration fro;_g the project sﬁ"ak[‘, 1) exceed 25§;_-550 KLD after expansicn.
12, Management of indéstrial waste watéf‘is all be as unde S

S

i )
» Industrialféfﬂue\m;fm process, shail’be treated in ETP{c_;pns‘iét of primary and secondary ETP units and then tre i%-
effluent shall be"i"eyse“_d%nm ir }Iétrial purposey /: _

> Irldaétrial effluent f‘r“o"rgfﬁaéhfng, Cooling Tower-and sérubber shall be treated in ETP consist of primary and terflary
*’fﬁhit‘:an'ghen treated éﬁfﬁeﬁi‘g‘hall be send to 5 Y*RO permeate shall be reused for industrial purpose within premises

" and RO réject shall be evaporaied into MEE

> Unit shall feed wastewater ta“iq-!\ffggs_e‘kﬂE;
= borne during.evapor.
13. i

only after ensuring content of effluent for CODNOC so0 as not to get air

ion in order{o-achieve no adverse impacts on Environment and Human Health.

%rge [ZLleéiatﬁs shall be maintained all the time and there shall be no drainage connection
24 i

e

14, Domestié wastewater generé'tjgb shall not exceed 29 KL/Day for proposed project and it shall be treated in STP. It shall

not be disposed off through $oak pit/ septic tank. Unit shall provide buffer water storage tank of adequate capacity for

storage of treated waste watér-during rainy days.

15. The unit shall provide mélering faclity at the inlst and cutlet of ETP and maintain records for the same.

16. Proper logbooks of ETP; reuse/ recycle of treated/ untreated effluent; chemical consumption in effluent treatment; quantity
& quality of treated efiluent; power consumption etc. shall be maintained and shall be furnished to the GPCB from time to
time.

17. Unit shail not exceed fuel consumption for Thermic Fluid Heaters as mentioned below.

Stack Attached To Fuel Consumption Detalls of APCM "
Aft Aftor Stack Final
Existi | Propose Ex aer:sl Existin | Propes | = o het Heig | Existl | Propos After Concentrati
ng d ?m 9 ed I:.m ht ng ed Expansion on
Ther Thermic | LD.O. - LDO.- | Com | As As per
mic ) Fluid 34 34 mon per
Fluid - Heater- | KUday | — | Kiiday | Stack | Adeq | — Adequate | SPM SO
Stack Nox
Heate 1 or or No.1 uate Height
r-1 (capacit | Natural Natural 40 Stack 9
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‘ 3/

y 2500 Gas - Gas - Mts | Helgh
uUj) 12000 12000 ¢
(Stand SCwid SCM/day
by) ay
L.D.O-
Thermic 3.4
Fluld | Kiiday '-";’f - As
Heater - or N
2 Natural Kugay A%qu As per
(capacit | Gas- — N a?u ral vate — Adsequ:te SPM SO,
y 2600 | 12000 P Stack i Nox
othe | S
by) SCM/day
LD.O-
Thermic 34
Fluid KL/day .
Heater - or As p;er
3 Natural A P ‘
{capacit | Gas - . e |,-Adequate SPM. S0,
y 2500 | 12000 a "ﬂ-*géﬁ;f;:t Nox
Uy scmid e a
(Stand ay £ )
by) SCMIday\é rmon [
4 Stack | .
L.DO- . No.2 '
Thermic 34 e 40 L e
Fluld KLiday |3 Mts |- As i K2
Heater - ar fo 5 S per Es
4 Naturél ™= \\{ Adeq ¢ |  Asper
(capacit 3as — .} uate -— Adsetgu:te SPI'\“II 30,
¥y 2500 |.42000 % . Stack Heleht ox
U) bSCMyg 1 Heigh ela
(Standz” vy
A i
o 1
; MDC
Im}orted,e; ” Stack !
%, | Heater-5 | Coal- | No.3 | Wwater MDC, water SPM S0,
BN "3 [RAS Scrub - Scrubber &
i, (capacit /40 40 P ESP Nox
“>y 6000 -MTiDa Mts ESP
U) P ./" .
e e | Themmie T |
‘T'ILTL::EIC Hzla‘:::' o <l‘;ﬁplaorte Imported MEzC. MDC. wat
Heater - dCoal | Coal- water ' Water | sPm S0,
- 6 - Scrubb | Serubber &
6 1 (capacit 45 45 er& ESP Nox
(capacity 3000 o MT/Day | MT/Day ESP
8000 U) ¥z P
Thermic ﬂ}fl?[gif Com MDC
Fluid Importe | Imported | mon '
Heater — | Heater- dCoal | Coal- | Stack water | MDC, water | o) o0
— 7 - -— Scrubb | Scrubber &
7 (capacit -45 45 No.4 ord ESP Nox
(capacity 8000 MT/Day | MT/Day 40 ESP
sooou) | ¥ U) Mis
. Thermic
T';m'c Fluld Importe | Imported MDC,
Heater- | Heater- dCoal | Coal- yaler | MDC, water | oo oo,
- 8 8 — - 45 45 —_ Scrubb | Scrubber & Nox
. {capacit eré& ESP
(ggggcg)y y 8000 MT/Day | MT/Day ESP
U)

%
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19. PP shall use approved fuels only as fuel in Thermic Fluid Heaters.
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20. There will be no process gas emission from manufacturing process and ancillary operations.

21. The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the standards
prescribed by the concerned authorities from time to time (e.g. Directors of Industrial Safety & Health). Following indicative
guidelines shali also be followed to reduce the fugitive emission.

» Internal roads shall be either concreted or asphalted or paved properly to reduce the fugitive emission during vehicular
movement.

» Air borne gust sha!l be controlled with water sprinklers at suitable locations in the plant.

» A green belt shall be developed all around the plant boundary and also along the roads to mitigate fugitive & transport
dust emission.

22. Regular monitoring of Volatile Organic Compounds {VOCs) shall be carried out in the work zone area and ambient air.

23. For controi of fugitive emission, VOCs, following steps shall be followed :

¥ Closed handling and charging system shall be provided for chemicals. G

¥ Reflux condenser shall be provided over Reactors / Vessels. .
v Pumps shall be provided with mechanical seals to prevent leakages. g
v

Air borne dust at all transfers operations/ points shall be controlted g‘*ther “By
enclosures. "*\

24. Solvent management shall be carried out as follows: %

v Measures shall be taken to reduce the process vapors emissions as far as pqssmleyUse of toxic solvents shall
be minimum. All venting equipment shall have vapour recovery system «@, o

£
¥ Reactor shall be connected to adequate éhllhng\syslem to condensate solve%vapors and reduce solvertt

AT

soraying, water or providing

losses.

X

\‘x
§,

v The condensers shall be provided with suffi cnen\ HTA and}
© recovery. & heY g
v Solvents shall be stored in a separale space spemf\éd \with al ’-’éézﬁé
¥ Proper earthing shall be- provnded in all the electrical éq ;( ent wherever ;%Ivent handling is done.
¥ Solvent storage and h’;ndhng-area sha1| be flame proof The solvent §torage tanks shall be provided with
breather valve to prevent losses; o,

25. Regular monitoring of ground level concentra n 5 PM10 PM2.5, SQ\Z NOx, and VOCs shall be carried out in the impact
zone and its records. éhall be malntamed Ambient- atru\quahty Ievels shaTl not exceed the standards stipulated by the
GPCB. If at any s/tage these levels ] found to exceed e %mscrlbed limits, necessary additional control measures ,srjall. _er
be taken |mmed|ately The location o t-tl::tatm"s and frequencyadf monitoring shall be decided in consultation with- ;he’

=R

‘,4(

GPCB. "N N ;
A.4 SOLID / HAZARDOUS w

ASTE |

\ Dy
Quantity W/
Total After Facility T =
Expansion S
Collection, Storage, -
Transportation,
Disposal by selling to
1 2 Registered Re;r:ﬁners,
approved by
KLiYear KLiYear GPCB/CPCB or reused
as lubricant for
machinery within the
factory.
E Collection, Storage,
ETP s Sch-l 365 Transportation,
2 Sludge ETP 35.3 365 T/Year Thyear Disposal at TSDF site
i approved by GPCB.
Discarde Collection, Storage,
d Transportation,
‘ . Raw Sch-l 10 13 . .
3 Container . 3TN ear Disposal by selling to
/bags & Material 33.1 THear TfYear Registered facility
Liners approved by GPCB.
‘ Collection, Storage,
219 Transportation,
- 219 Thfear TiYear Disposal at TSDF
approved by GPCB.
37. Authorized end-users shall have permissions from the concerned authorities under the Rule 9 of the Hazardous and Other

Wastes (Management and Transboundary Movement) Rules 2016.

—-——‘———*——_——_——#——'_———‘_

Proposed

1 KL/Year

Sch-l

4 MEE salt MEE 5.3
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28.

29,
30.

Unit shall explore the possibilities for environment friendly methods like co-processing of hazardous waste for disposal of
Incinerable & land fillable wastes before sending to CHWIF & TSDF sites respectively.

The project proponent has to obtain membership of TSDF site & CHWIF before obtaining CTO of GPCB.

The unit shall submit the list of authorized end users of hazardous wastes along with MoU signed with them at least two
menths in advance prior to the commencement of production. In the absence of potential buyers of these items, the unit
shall restrict the production of the respective items.

3.

%
. All the recommendations, mitigation measures, environmental protection measure

The project proponent shall carry out the activities (Solar Street lights, Community plantation activity, Solar panels
installation, Organic Waste Converters at schools & Village area) proposed under CER and it shall be part of the
Environment Management Plan (EMP) as per the MoEF&CC's OM no. F. No. 22-85/2017-1A.11) dated 30.09.2020. This
shall be monitored and the monitoring report shalf be submitted to the regional office of MOEF&CC as a pan of half-yearly

compliance report and to the District Collector. The monitoring report shall e posted on the website of the project
propcnent. T

and safeguards proposed in the EIA
report of the project prepared by M/s. Earthcare Envirg Solutions Pvt. Ltd. and s't;ﬁm'iﬁé'd;;,by;the project proponent and
commitments made during presentation before SEAC and proposed In the EJA repdcjg_‘k_shall be'étrictly‘ adhered to in letter

and spirit.

B.GENERAL CONDITIONS
B.1 CONSTRUCTION PHASE:

33.

34

39.

40.
41,

45.

46.
47,

48.
49,
50.
51.
52.

53,

. First Aid Box shall be made readilf%;?ifajile?iq adequate quantitf‘éét%all the times,
. The project proponent shall strictly complf‘w\igh_}he Building and other\Construcﬁon Workers' (Regulation of Empioyment &

Water demand during construction shail be reduced byv\us_e;gf curing agents, super plasticizers and other best construction
practices, A ieag oy

Project proponent shail ensure that surrounding envi(onrtLehf-‘-'éhalll‘ not be affected die  to.construction activity.
v RSP A s

Construction materials shall be covered during transpongﬁzﬁg ai"dmrg"_gqlar}watg\er sprinkling shal"be done in vulnerable

areas for controliing fugitive emission, s R {"

maintained throughout the construction phase.

. iy ey et e
- All required sanitary and hygienic _eagures shall be providag bs!o;/efrétarﬂhgf\the.co‘_ns’truction activities and to be
\ s ’
A

Ny

i

o

Conditions of Service) Ac'taj;sgs‘_and Gujarat Fulé made there under %ng ‘tlfwfjr subsequent amendments. Local bye-laws of

it " N
concern autherity sha_!(l;:t:;e*"t:omplied in letter and Sp_lnt."\?‘ ¥

s

e
"

ambient air an@{_n' Se quality shall be§ losely m0niloreci'dgr'iﬁri hganstruction phase.
Use of Diesg\l,éGehg\(aﬂtoga“(l‘DG) setsa_gg[%gi construction ph”aﬁe shall be strictly equipped with acoustic enclosure and shall
confornl to the EPA Ri{l; $ifor airﬁa}gj,d’noiseéé-nissidb%standa;gs';

Safe qp§6t;>§_al of waste Wa\ : ri‘f.lfhunicipal solid wa‘isltgs generated during the construction phase shall be ensured.
All-topsoil e'gjcgavated duang'gon?tigction activity sh/alll be used in horticultural / landscape development within the project
site, o . : e

. Ambient noise leveli_:,s‘h'all conformyfo residential siar_j_dg_?ds both dur@g ;clzlay and night. Incremental pollution load on the

42/ Excavated earth to be generatgﬂ'\dy(ihg thel.cfgnstruclion phase shall be utilized within the premises to the maximum

'%;e;;_ctbgnt possible and.balance quanlit\\?*bj'sna');cévéted earth shall be disposed off with the approval of the competent authority
“Qilef'_tajgjp’g"T:T)e ] 'Cés{sal.ry-"?ggcaulion% f}r general safety and health aspects. Disposal of the excavated earth during
conirdctio ,

pliésé’&hall“‘r'iog create advefse effect on neighbouring communities.

. Project*proponenl shall ensﬁ‘ré:;_i;se of eco-friendly building materials including fly ash bricks, fly ash paver blocks, Ready

Mix Concrete [RMC] and Ieadifr'ée paints in the project.

1986 and its su s”gqueq}f’affn;_é;\dments from time to time.

"Wind - breaker of‘aﬁ\pfopriate height i.e. 1/3rd of the building height and maximum upto 10 meters shall be provided,
Individual buiiding withiin the project site shall also be provided with barricades.

“No uncovered vehicles carrying construction material and waste shall be permitted.”

“No loose soil or sand or construction & demolition waste or any other construction material that cause dust shall be left
uncovered. Uniform piling and proper storage of sand to avoid fugitive emissions shall be ensured.”

Roads leading to or at construction site must be paved and blacktopped {i.e. — metallic roads).

No excavation of soil shall be caried out without adequate dust mitigation measures in place.

Dust mitigation measure shall be displayed prominently at the construction site for easy public viewing.

Grinding and cutting of building materials in open area shall be prohibited,

Construction material and waste should be stored only within earmarked area and road side storage of construction
material and waste shall be prohibited.

Construction and demolition waste pProcessing and disposal site shall be identified and required dust mitigation measures

. Fly ash shall\bgsed in ggristruction wherever applicable as per provisions of Fly Ash Natification under the E.P. Act,
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be notified at the site. (If applicable).

54. The water meter shall be installed and records of daily and monthly water consumption shall be maintained.

55. All efforts shall be made to optimize water consumption by exploring Best-Available Technology (BAT). The unit shall
continuously strive to reduce, recycle and reuse the treated effluent.

56. In case of use of spray dryer, the unit shall provide the adequate & efficient APCMs with spray dryer so that there should
not be any adverse impact on human health & environment. Unit shall carry out third party monitoring of the proposed
Spray dryer & it's APCM through the credible institutes and study report for impacts on Envircnment and Human Health
shall be submitted to GPCB every year along with half yearly compliance report.

57. Acoustic enclosure shall be provided to the DG sets (If applicable) to mitigate t@Qg noise pollution and shall conform to the
£PA Rules for air and noise emission standards.

58. Stack/Vents (Whichever is applicable) of adequate height shall be provided as ‘.pe[:,atﬁe-~p[evai|ing norms for flue gas
emission/Process gas emission, TR

59. Flue gas emission & Process gas emission (If any} shall conform to ‘filje standards . prescrived by the
GPCBI/CPCB/MOEF&CC. At no time, emission level should go beyond the stipulated s“téfg;dards s

80. Al the reactors / vessels used in the manufacturing process shall be closed 1o reduce tt\fé;*fugiti g .

- DL £

1. The company shall strictly comply with the rules and regulations with regards to handling a ‘

d.disposal of Hazardous waste

3N

in accordance with the Hazardous and Other Wastes (Ma’ﬁia‘@emgnt and Transboundary Mo‘)’??ment) Rules 2016, as may

‘‘‘‘‘ s

be amended from time to time. Authorization of the GPCB{Qhaﬁée;bbtained for collection / iregtment/ storage / disposal of
hazardous wastes. N R _ o

£2. Hazardous wastes shall be dried, packed.and stored in sepg?aée de:?téd_h Zardous wzjg,té""storage facility with pucca
;i : A e

bottom and leachate callection facility, béfore its disposal. Y o

63. The unit shall obtain necessary permissiof.from the nearby TS'BE‘\g.j{ “and CHWIF hj’cl'{éver is applicable)

64. Trucks/Tankers used for transpoﬁ%'ﬂ?a‘n%gf'ﬁé_;ardous waste shai[;b\é/ in accordance?with the provisions under the Motor
vehicle Act, 1988, and rules made there uhder. . he

65. The design of the Trucksjﬁtﬁﬁeﬁggr_shau be suEﬁ' l"‘a'“‘ here is no spilla“gé_gurin/g transportation

66. Ali possible efforts shaﬂll_"pé made f6r Co-Processing ‘thg Hazardous-@gg}_éfprior to disposal into TSDF/CHWIF.

67. Management of fly a§ (If any) sha!Lbe as per the F; zadh\Notiﬁcatioﬁ 3809 & its amendment time to time and it shall be

ensured that theré i§,100% uti|izatio\n§o_ fly ash to be genéi@fgq\fr%;lhe unit.
B.2.4 SAFETY ENEEREEE o N

68. The occupierlmanaﬁ'e §'hai! striq;lyfd6m§i;¢'the prévisions u\f\d;;? the Faclories Act 1948 and the Gujarat Factories Rules

1963 Tl o &

69. The project authorities sﬁ%ll\.éiri‘c_,ﬂy comply with the ,é}ovisions made in Manufaclure, Storage and Import of Hazar/dqﬁg;.’fﬁf‘ b
’Chémicals Rules (MSIHC) 1989,-?;_‘5_.-x_qmended tim f}p'time and the Public Liability Insurance Act for handling of hazgr@‘gs

' ¢hemicals etc. Necessary approi:alsi:‘_rprn thq’;vChief Contraller of Explosives and concerned Govt. Authorilies sﬁéll ;‘be"_'L

S

" obtained before coppmissioning of tﬁe*':ﬁﬁojééi. Requisite On-site and Off-site Disaster Management Plans have to’
' prepared-and-implement 5 B'b'y
70. Main entry‘and éxit shall be séparate gnd clearly rarked in the facility. 7

71. Sufficient peripheral open ;§§§ége shall be kept in the margin area for free movement of fire tender/ emergency vehice
1

S

e

i

around the premises. } §

72. Storage of flajmmable chemicals shall be sufficiently away from the preduction area.

73. Sufficient nun%?&g&g;gw@inguishers shall be provided near the plant and storage area.

74. All necessary precaquoﬁary measures shall be taken to avoid any kind of accident during storage and handling of toxic /
hazardous chemicals®

75. All the toxic/hazardous chemicals shall be stored in optimum quantity and all necessary permissions in this regard shall be
obtained before commencing the expansion activities.

76. The project management shall ensure to comply with all the environment protection measures, risk mitigation measures
and safeguards mentioned in the Risk Assessment report.

77. Only flame proof electrical fittings shall be provided in the plant premises.

78. Storage of hazardous chemicals shall be minimized and it shall be in multiple small capacity tanks / containers instead of
one single large capacity tank / containers.

79. All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be provided for
storage tanks for Hazardous Chemicals.

80. Handling and charging of the chemicals shall be done in closed manner by pumping or by vacuum transfer so that minimal

human exposure occurs.
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81. Tie up shall be done with nearby health care unit / doctor for seeking immediate medical attention in the case of
emergency.

82. Personal Protective Equipments (PPEs) shall be provided to workers and its usage shall be ensured and supervised.

83. First Aid Box and required Antidotes for the chemicals used in the unit shall be made readily available in adequate
quantity.

84. Training shall be imparted to all the workers on safetly and health aspects of chemicals handling.

85. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-employment and
periodical medical examination for all the workers shall be underiaken as per the Factories Act & Rules.

86. Transportation of hazardous chemicals shall be done as per the provisions of the Motor Vehicle Act & Rules.

87. The company shall implement ail preventive and mitigation measures suggested in the Risk Assessment Report.

88. Necessary permissions from various statutory authorities like PESO, Factory Inspectorate and others shall be obtained
prior to commissioning of the project.

88. The overall noise level in and around the plant area shall be kept well within f'he"standards by providing noise control
measures including engineering controls like acoustic insulation hoeds, silencers, enclosures etc. on all sources of noise

generation. The ambient noise level shali confirm to the standards prescribed under;The Envirdnment {Protection) Act,
1986 & Rules. = g

90. The unit shall undertake the Cleaner Production Assessment study through a reputed ‘intitute / organizatigﬁ' and shall
form a CP team in the company. The recommendationg thereof along with the compliance Ehall be furnished to the GPCB.
91. The company shall undertake various waste minimizatioh Hé;fsUfe§ such as :
a. Metering and controf of quantities of active ingredief{sto-milnirmize waste. e
b. Reuse of by-products from the process as raw rnatena:l"s_or?é‘raigwrﬁé?e‘riajs substitutes. -~
c. Use of automated and close ﬁllingxt’gminimize spillage g}\.\ P T '
d. Use of close feed system Into batsf reactors. Y /“
e. Venting equipment through vapour récovery system. R
f. Use of high pressure hoses for c?éa@iﬁg_tq reduce wastewatef, generation.
g- Recycling of washes to'subsequent Bat'{’:hé’_‘s_;,-,“

h. Recycling of steamcoridengate. NESEE

i. Sweeping / mo_p'éi" g of floor instead of fioor washihg to avoid efilﬁq_ri{ generation.
j. Regular prj;/re’riﬁve maintenafige for avoiding Ie'als{ag?_e‘;ﬁs\pillagei 8té.
B.2.7 GREEN BEL OTER PLANTTI: \;- Pcte
92. The unit shall deiv’e!pp‘?gl;gen bel}?thfrﬁpg‘_emiseg as per‘the, CPCB guidelines. However, if the adequate land is not
available within the prer,ni§ésl_ th&tnit shall take ué_‘«__gdeqqgl@ plantation on road sides and suitable open areas in GIDC
estate or'dny other open‘areas ifi consultation with thé,GIDC / GPCB and submit an action plan of plantation for next three
years o the GRCB. Ay %}7\ //
93./Drip irrigation /16w-volume, low=ar .g:‘?emggrinkler ) }ite'm shall be used for the green belt development within the premises.

he PP shall develop green belt 9§769§=_ mZz-(13.78%) inside plant premises for the proposed. Green belt shall be
developed with-native*plant Species tha%_-_a_r}e,isigniﬁcant and used for the poliution abatement as per the CPCB guidelines.
It shall betimplemented within'3 years ggoﬁeralion phase in consultation with GPCB.
3 OTHER CONDITION: o ¥
= 195. PP shall ensure that the COD}I'\_%/OC in feed water shall not get air borne from the in house MEE.
Y 96. Project proponent shall install-ail environment management systems as per the CPCB/GPCB directives regarding the
£ effluent discharge and air g[rfjésion in working condition.
- !.\5?:/ 97. Project proponen -tg;ﬁél—fgfébl'ay the copy of Environment Clearance at the site prominently.
A 98. Project proponent sha'il'l prepare and follow regular and preventive maintenance plan. The copy of same shall be submitted
to SEIAA, )
99. Project Proponent will have 1o display the safety procedure in working area.
100.The project proponent shall obtain all required permissions for safety, health and fire from competent authorities like
PESO/Fire Authority etc. and intimate SEIAA.
101.Project Proponent will intimate SEIAA/SEAC/GPCB after obtaining the membership of common facilities like CETP / TSDF
/ CHWIF / CMEE / Common Spray Dryer as the case may be.
102.Extra care will be taken by PP to avoid any accidenta! blast in boiler, reactor or any machinery in the plant.
103 Environment monitoring, training and disaster management plan should be undertaken and complied at reguiar interval.
104.Integrated Regicnal Office of MOEF&CC,Ganchinagar and GPCB will monitor all environment, safety & health norms as
per the prevailing rules.
105.Unit shall comply alt the applicable standard conditions prescribed in Office Memorandum (CM} published by MoEFACC
_—__——'_—_—_——-_—'_.‘_.___'ﬁ*_——
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vide no. F. No, 22-34/2018-1A.111 dated 09/08/2018 for Pharmaceutical and Chemical indusiries mentioned at (Sr. no. XX).

106.The project proponent shall allocate the separate fund for Corporate Environment Responsibility (CER) in accordance to
the MoEFCC's Office Memeorandum No, F.No.22-85/2017-1A lil dated 01/05/2018 to carry out the activities under CER in
affected area around the project. The entire activities proposed under CER shall be monitored and the monitoring report
shall be submitted to the regional office of MoEFCC as a part of half-yearly comp!iahce report and to district collector. The
monitoring repert shall be posted on the website of the project proponent. _

107.Rain water harvesting of surface as well as rooftop runoff shall be undertaken and the same water shall be used for the
various activities of the project to conserve fresh water as well as to recharge ground water. Before recharging the surface
run off, pre-treatment must be done to remove suspended matter. :

108.The unit shall join and participate financially and technically for any common environmental facility / infrastructure as and
when the same is taken up either by the Industrial Association or GIDC or GPCB or any such authority created for this
purpose by the Govt. / GIDC. ‘ .

109. Application of solar energy shall be incorporated for illumination of common area
in addition the provision for solar water heating system shall also be provided. -

110.The area earmarked as green area shall be used only for plantation and shall not beTaiteredif j‘?a’ffy"gmer purpose.

114.All the commitments / undertakings given to the SEAC during the appraisal proces'},ﬂ for trz%ﬁ)‘p
protection and management shall be strictly adhered to. “@“ ,—r—.;’*-"” ‘ s

112.The project proponent shall also comply with any additional condition that may be impdﬁsjé}&pi the SEAC or itﬁ_\jeJ EIAA or
any other competent authority for the purpose for the environmental protection and managémént.

143.In the event of failure of any pollution control system aé‘éi}ledlpy the unit, the unit shall be g%{y closed down and shall not
be restarted until the desired efficiency of the control eqﬁiéﬁérﬁ"haﬁg&een achieved. =,

114.The project authorities must strictly adhere to the stipulatio “made by:the, Gujarat Poflution Gg“ntrjc;l?Board (GPCB), State

ighting for gardens and street lighting

f.environmental

Government and any statutory authority. o o e .
115.During material transfer there shall be ng&spillages and garfé\gjd drain S’[!g E cl d»,;t‘o"’avoid mixing: of accidental
spillages with domestic wastewater of, _sﬁ(m water. o A g

116.Pucca floaring / impervious layer s/hﬁi be
to minimize soil contamination. NG S Y

117.Leakages from pipes, pumps-shall be minirhal and.if occurs, shall ge érrested promptly.

118.No further expansion 05.--ﬁédihég§ons in the-pianf™ikely to cause ‘é_xpyirgrn}mental impacts shall be carried out without
obtaining prior Envirqnﬁ::néént Clearance from the c\:%n‘t;;?'r_qed authority. v

vided in the work aré ghs!‘.icﬁemical stora%e/areas and chemical handling areas

L5

119.The above condigqus"will be enforced, inter-alia under the provisioﬁ,'s"of the Water (Prevention & Control of Pollution)
Act, 1974, Air (Prevention & Control‘p{f)zﬁoﬁution) Act,ﬁ'gg\ the Efvironment (Protection) Act, 1986, Hazardous Wastes
(Management?’Héng!["ﬁf.and Transfb;bfuﬁd*gg Movement) que; 52008 and the Public Liability insurance Act, 1991 along
with thejr amendmenis an Lules,;;/?” A e

120.The projégt proponent Shall ot

I"comply all the conditl’c%s méntioned in “The Companies (Corporate Social Responsibility

Policy) Ruiles;- 2014 and it§ a’hﬂ‘efh“_djgnents from time {g?l‘me in a letter and spirit. J,{qjﬁ. imy

121.The project management shall’ ensure that unit-complies with all the environment protection measures, risk mi g_zt?}\
ded in lrf/é EMP report and Risk Assessment study report as well as prop 2d' by
- : 4

Tk - i

o

measures and safeguards recomm
« project proponent.. < .. _ i
122.The project ‘authorities-shal*earmark agequate funds to implement the conditions stipulated by SEIAA as well 833k
alohg Wi‘th,t__Herlrﬁblérﬁéﬁ't‘a'tlb“{x_lgghedule’for all the conditions stipulated herein. The funds so provided shall not be diverkk;

for any other purpose. Lokt 4y

Vo ) \';\G
123.The applicant shall inform the‘_ public that the project has been accorded environmenta! clearance by the SEIAA and halﬁi@g

the copies of-the clearance‘letter are available with the GPCB and may also be seen at the Website of SEIAA/ SEAC/

GPCB. This sh'a‘rll'ib“e“--"a'(:[\/rgeﬁi%ed within seven days from the date of the clearance letter, in at least two local newspapers
that are widely ciré‘hfa;‘ied in the region, one of which shall be in the Gujarati language and the other in English. A copy
each of the same shall be forwarded to the concerned Regional Office of the Ministry.

1244t shall be mandatory for the project management to submit half-yearly compliance report in respect of the stipulated prior
environmental clearance terms and conditions in soft copies to the regulatory authority concerned, on 1st June and 1st
December of each calendar year.

125.Concealing factual data or submission of falseffabricated data and failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of Environment (Protection) Act,
1986.

126.The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.

127.The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found
satisfactory.

128.The company in a time bound manner shall implement these conditions. The SEIAA reserves the right to stipulate

e
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additional conditions, if the same is found necessary.
. 129.The project authorities shall inform the GPCB, Regional Office of McEF and SEIAA about the date of financial closure and
final approval of the project by the concerned authorities and the date of start of the project.
130.This environmental clearance is valid for seven years from the date of issue.
131.Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
132.8ubmission of any false or misleading information or data which is material to screening or scoping or appraisal or
decision on the application makes this environment clearance cancelled.
B.4 COMPLIANCE OF ENVIRONMENT CLEARANCEIREPORTINGIADMINISTRATIONIAPPEAL:
133.Project propenent shall inform to all the concerned authorities including Municipal Corporation and District Collector and
shall also give wide publicity through advertisement in minimum two local newspapers within seven days, about the
Environment Clearance order accorded.
134.Project proponent shall appoint a key person in the organization who shall-‘-bé::resppnsible for compliance of above
cendition fully on behalf of the proponent. It will not mean that appointing a key g . _'_‘\fivill*e;gmpt the project proponent
from the responsibility of compliance. Any change in key person shall immetﬂﬁte@t}%ﬁé nformed to SEIAA and all
concerned authorities. ! T
135.Designated key person shall submit six monthly compliance report to SEIANSEAC, MOEF&CC, -GPCB and Nodal
Department of the Government, L
136.The Nodal Department or any authority or officer authorized by MOEF&CC/SEIAA can inspect the site of the project and
all the facilities, for verification of compliances of enviroﬁ(’r’neng clearance conditions, ' s
137.In case of violation reported upon, the project proponent'-.;éhé’l\ljfbe' respensible for all the Ieg‘afl?actions as per Environment
Protection Act, 1986 including SEIAA may cancel, withdray "?gﬁkqu jﬁf‘;abeyance‘ the Environmer_lt Clearance accorded.
138.Any person including the project proponent affected by théﬁl\invﬂ%nrﬁgn’t-‘ blﬁa;_apce order may. file appeal to Honorable
National Green Tribunal West Zone branch, Pune, preferabji within a period, of thirly days from the date of issue of
Environment Clearance as prescribe undér section 16 of Natiohal Greeri Fribunal Act 2010.
139.All complains and public grievanq@jﬁc'gr-"ré\presentations may bi“a;‘ady}é:ssed to SEIAA/SEAC in the email addresses (a)
msseiaagj@gmail. com& (b) seaog"qiijara*t@g[ﬁail{com R *

With regards,
Yours sincerely,

(.. PANDIT) <
Member Secrefary
5

G,
ol
-

Issugql:tq: 2, .
M/g: ',SML"'FIIn’is‘;k,Imlted -

-

N Ve
Plat No: A-1711, A%-‘l 712, A-10/2, As16[2§_: A-11IZ&,{ 34
Sector - A, Ichhapore ~ Bhatpore Glpp_ggga#'t:;e;}"

VII'I"f;f.‘BhatpO(e_,Iz‘g‘I;u,G_hgqa?!{ AN
Dist; Surat = 394.610 Stafsi-Gyjarat 12"
WL T e, &

Copy to:- \ﬁg;i

1. The Secretary, SEAC, C/0.,GiP.C.B. Gandhinagar - 382010.

2. The Additional Chief Set;;erlié , Forests & Environment Department, Gowt. of Gujarat, Block 14, 8th floor, Sachivalaya,
Gandhinagar:382010. <" 7

3. The Chairman, Central Pollution Contral Board , Parivesh Bhavan, CBD -cum-Office Compiex, East Arjun Nagar, New
Delhi-110032

4. Scientist C, Integrated Regional Office, Ministry of Environment and Forests, Aranya Bhavan, Sector-10, Gandhinagar -
382010,

5. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGQ Complex, New Delhi-110003.

6. The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A, Gandhinagar-3§2010

7. Select File

i
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Annexure-B

T GUJARAT POLLUTION CONTROL BOARD
—_— PARYAVARAN BHAVAN
= A Sector-10-A, Gandhinagar-382 010

a7 4 Phone : (079) 23226295

GPCB Fax . (079) 23232156

Website : www.gpcb.gov.in

BY R.P.A.D.
CLOSURE DIRECTION UNDER SECTION-5 OF ENVIRONMENT (PROTECTION) ACT-
1986 FOR THE VIOLATIONS OF THE HAZARDOUS & OTHER WASTE
{MANAGEMENT & TRANSBOUNDARY MOVEMENT) RULES -2016 AS AMENDED
FROM TIME TO TIME

WHEREAS M/s. SML Films Limited, Plot No: A/10/2, A/16/2, A-71/1, Sector-A,
Icchapore-Bhatpor GIDC Estate, Bhatpore, Tal:- Chorasi, Dist:- Surat.

AND WHEREAS, during the inspection of your industry on 24/03/2021 under Section-
10 of EPA-19886, it was observed that:

i. You have started construction work and installation of new plant
machineries at Plot No. A-17/2. 1t is observed that you have installed two
MS storage tank having capacity of 1000 KL each (above ground), installed
REG (Refresh Ethylon Glycol) collection vessel, about 6 numbers of heat
exchangers, also one reaction vessel and other machineries observed within
premises. As per installed REG (Refresh Ethylene Glycol) collection vessel
and other reaction vessel, it shows You have started installation of Polyester
Chips manufacturing plant and there may be applicability of EIA
Notification for same activities.

ii.  During visit it was observed that You have instalied new coal based TFH
(capacity 6000 U) and was found in operation. ESP followed by water
scrubber is provided as APCM. Unit has not obtained CCA amendment for
new installed 6000 U — TFH.

AND WHEREAS legal’ Notice was issued on 06/03/2021 for Violation of EIA
Notification.

AND WHEREAS\ the non-compliance found during the visit seems severe and may
damage envirenment adversely.

Clean Gujarat Green Gujarat

1SO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

Page 13 of 28



- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

=Y 1 Sector-10-A, Gandhinagar-382 010
N Phone : (079) 23226295
GPCB Fax . (079) 23232156

Website : www.gpcb.gov.in

COPYTO:

1.  Managing Director.
Dakshin Gujarat Vij Co. Ltd.
Nana Varachha Road,
Kapodara,Surat-385 008,
Dist. Surat ................... With a request to disconnect the electricity supply of the
unit M/s. SML Films Limited with 15 days’ effect from the
date of issue of this order & intimate to us accordingly.

2. The Executive Engineer, (O&M)
D.GV.C.L.,
Ichhapor, SDN Office,
Near ONGC Char Rasta, Ichhapor,
Dist: Surat,.................. With a request to disconnect the electricity supply of the
unit M/s. SML Films Limited with 15 days’ effect from the
date of issue of this order & intimate to us accordingly.

3. Regicnal Officer,
Gujarat Pollution Control Board,

Regional Office,
Surat, ..o follow up for compliance of this direction & send IR.

For and on behalf of
Gujarat Pollution Control Board

/

(A.V. SHAH)
MEMBER SECRETARY

Clean Gujarat Green Gujarat

iSO - 8001 - 2008 & 1SO - 14001 - 2004 Certified Organisation
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Annexure-C

T GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

== Sector-10-A, Gandhinagar-382 010
‘%# Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.ggr.m

REVOCATION OF CLOSURE DIRECTION ISSUED UNDER SECTION-S OF
ENVIRONMENT (PROTECTION) ACT- 1986 FOR THE VIOLATIONS OF THE HAZARDOUS
& OTHER WASTE (MANAGEMENT & TRANSBOUNDARY MOVEEMENT) RULES -2016 AS
AMENDED FROM TIME TO TIME

WHEREAS M/s. SML Films Limited, Plot No: A/10/2, A/16/2, A-71/1, Sector-A, Icchapore-Bhatpor
GIDC Estate, Bhatpore, Tal:- Chorasi, Dist:- Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted you consent under the provisions of
the Environmental Acts/Rules by its consent Order No.90711 dated 25/01/2018 which is valid up to
07/11/2022 for operation of the industrial plant with specific terms & conditions.

AND WHEREAS closure direction was issued under Section-5 of Environment (Protection) Act- 1986,
as amended from time to time vide letter No. GPCB/CCA-SRT-1385/ ID- 30733/588788 dated
23/04/2021.

AND WHEREAS, during the inspection of your industrial plant on 25/05/2021 by the authorized officer
of the Board, and observed that:

L. Unit has staretd construction work and installation of new plant machineries at plot No A-17/2
for proposed expansion. -

2. Installed two MS storage tank having capacity of 1000 KL each (above ground) is use for fire
extinguisher purpose and they have also applied for permission of SMC for same.

3. Unit has removed installed REG (Refresh Ethylon Glycol) collection vessel and all heat

. exchangers.

4. They also removed reaction vessel and other machineries from the premises which were

observed during earlier visit. Unit has provided total four FO based TFH which are found not in

operation.
AND WHEREAS you have submitted undertaking dated 26/04/2021 for compliance.

AND WHEREAS you have submitted the Bank Guarantee of Rs. 20 lakhs of HDFC Bank Ltd, valid
upto 27/04/2023.

AND WHEREAS you have submitted Rs. 20 lakhs as Interim Environment Damage Compensation to
the Board vide RTGS transfer UTR No: HDFCR52021062499249898.

Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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ORDER

Under the above circumstances, 1, A.V.Shah, Member Secretary, Gujarat Pollustion Control Board, in
exercise of the power conferred under file No. Legal -G-28, for under Section-5 of Environment
(Protection) Act-1986, is directed to revoke the closure order issued vide letter no. GPCB/CCA-SRT-
1385/ ID- 30733/588788 dated 23/04/2021 for 3 months from the date of issue of order with following
conditions

t. To check performance of industry and comply with CCA condition.

For and on behalf of
Gujarat Pollution Control Board,
(>
(A.V. Shah)
Member Secretary
NO: GPCB/CCA-SRT-1385/1D_30733/ Date:
To,
M/s. SML Films Limited
Plot A/10/2, A/16/2, A-71/1, Sector-A,
\/ﬁ::e-nhatpor GIDC Estate,
Bhatpore,
Tal:- Chorasi, Dist:- Surat.
COPY TO: -
1) Managing Director.
Dakshin Gujarat Vij Co. Ltd.
Nana Varachha Road,
Kapodara,Surat-395 006,
Dist. Surat .........cccocoiiimnniimnnn.. With @ request to continue the supply of Electricity for 3

Months from the issue date of this order to the industrial
plant of M/s. SML Films Limited,Plot No:- A/10/2, A/16/2,
A-T1/1, Sector-A, Icchapore-Bhatpor GIDC Estate,
Bhatpore, Tal:- Chorasi, Dist:- Surat. and intimate to us

accordingly.
2) The Executive Engineer, (O&M)

DGVCL,

Ichhapor, SDN Office,

Near ONGC Char Rasta, lchhapof

Dist: Surat,... - With @ request to continue the supply of Electricity for 3
Moaths from the issue date of this order to the industrial
plant of M/s. SML Films Limited,Plot No:- A/1072,

A/16/2, A-T1/1, Sector-A, Iechapore-Bhatpor GIDC Estate,

Bhatpore, Tal:- Chorasi, Dist- Surat.and intimate to us
accordingly.

- For and on behalf of

Gajarat Pollution Control Board,

7

(A. V. Shah)
Member Secretary

2
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Annexure-E

Visit Report of M/s SML Films Ltd., Ichhapore, Taluka Chorasi, Dist. Surat, Gujarat in
reference to Hon’ble NGT Matter O.A. No. 438/2021.

This unit is visited with reference to Hon’ble NGT original application 438/2021 order dated 09-05-
2022. Earlier this unit is visited on 25-02-2022 with joint committee. Detailed inspection report is
submitted to Hon’ble NGT. Hon’ble NGT has given direction to file further action taken report for
following point “Coal was being used as fuel; nothing is mentioned about generation and disposal of
fly ash. Further, require EC has not been obtained. Since operation of the unit in question is in
violation of requirement of EC, the state PCB has to take further action against such illegal
operations, following due process of law”.

Unit is engaged in the manufacturing BOPET film/polyester film-5700MT/Month, metalized (BOPET)
polyester film-2000MT/Month, CCA valid up to 07-11-2022. During visit unit is found in operation.

During visit it is observed that foundation work of chips plant, utilities work & raw material storage
silos installation work is going on at plot no. A-17/2.

Unit has obtained CTE amendment for Bi-axially oriented film (BOPET film/polyester film)-
16700MT/Month, Metallized polyester film-3000MT/Month, BOPP fil-4500MT/Month, Metallized
(BOPET) Poly Propylene Film-500MT/Month for which does not attract EC. Besides these products,
the unit has proposed for production of polyester chips plant which attract the provision of EIA
Notification 2006. Unit has obtained EC for proposed polyester chips plant — 12000MT/Month vide
letter no. SEIAA/GUJ/EC/5(d)/578/2022 dated 28/02/2022.

Unit has installed one Thermic Fluid Heater (TFH) of capacity 6000 U for their existing production
plant with ESP followed by wet scrubber as an APCM which are found in operation during visit. Coal
is used as fuel in Thermic Fluid Heater (TFH). Unit has submitted details of fly ash generation and
disposal details i.e. Total 234.08MT fly ash generation from June-2021 to May 2022 and disposed
232.45 MT fly ash to Madhav Bricks, Near Khodiyar Mataji Mandir, Hazira Road, Variyav, Surat. Fly
ash generation and disposal details are attached herewith annexure —I. During visit, fly ash stock @
1.5 MT is observed in storage area (Photographs attached herewith). Unit has stated that Madhav
bricks is engaged in manufacturing of only fly ash bricks hence falls under white category.

Provided two fire water tanks (red color) at plot no. A-17/2 is observed empty. No further pipeline
connection is observed as unit has not started production at plot no. A-17/2. After completion of
construction work of chips plant and BOPET films , they will started utility of those 2 Nos. of fire
water tanks for proposed plant. Moreover, in EC application 2 Nos. of fire tanks is already
mentioned. Unit has obtained NOC/Opinion of fire & emergency department for high rise industrial
building from Surat Municipal Corporation (Attached herewith as annexure - A).

Q- \._ie:i'—---* -sd-
B.C. Gosai R.N.Patel
A.E.E. S.S.0.
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| fly ash stock @ 1.5 MT is observed in storage area
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SML FILMS LIMITED

Annexure — |

Mok fea. ASLT-E, 1672, 10vZ.

ihhapar-Bhatpcr G.1.0.C,

Nr, 2KV Gt Sub-Station,

Mhapan SLAAT - 14510
i rii-DEL-2i0eel
CIN M- LA 19GETITIPLTHINASE

ANNEXURE-]

DETAILS OF FLY ASH GENERATION AND DHSPOSAL

[ FLY ASH FLY ASH MAME OF
| WMONTH | GENERATION DATE DISPOSALIMT] | CH.NO. PARTY VEHICLE N9.
Jun-21 4,12
| 7/7/2021 814 7 | Madhay Bricks | G101 BY 5010 |
ul-24 25,72 1940772021, 5.2 11 | Madhav Bricks | GJ-05 Al 3888
02021 535 pi Madhav Ericks | G3-D1 BY 5010
gfefzn2d 521 71 | Mlaghav Bricks | G)-05 AU 38A8
hug-21 2223 2010872011 59 37 | Madhaw Bricks | GJ-05 AU 3888
i 2E/0B51021 7.32 37 | Madhav Bricks | G)-00 BY 5049
Sep-21 2223 _ &/8/E011 1.5 38 | Madhav Aricks | GHO5 ALl 3883
165082021 B4l 43 | Madhay Brigks | G0 BY 5019 |
B 1410/2021 8.1 48| Madhav Bricks | GI-018Y 5019
Bf10/2021 54 | Madhav Bricks | G405 AL 3888
Oct-21 2586 1841052021 - % 55 | Madhav Bricks | 15)403, BY 5019
hosoa | 4 8B 54 .| Madhav Bricks | GHOS &L 3REE
9/1/2021 | 823 BA | Madhav Bricks | GJ-01 BY 5010
How-21 24,32 2071172031 B4z 76 | Madbay Bricks | G105 AL 3858
51342031 7.52 82 | madkiav Bricks | €05 Al 3868
- 111272021 g.75 88 | Madhav Bricks | G)-01 BY 5018
Dec-21 2896 a0t g.i3 94 | Madhav Bricks | GI05 AU 3888
1712021 7.61 101 | Madhav Bricks | GI-01 BY 5019
11/1/2021 8.96 100 | Madhav Bricks | G1-C5 AU 3838
Jan-22 24.2 250142021 g.93 11 | Madhav Bricki | G1-01 BY 5019
307012022 B.57 121 | Madhay Bricks | G401 BY 5019
10/2/2022 8.3 128, Madhav Ericks | G405 AU 3888 |
Feb-23 221 18/02/2022 755 134 | Madhav Bricks | G405 AU 3883
26/02/3012 3.83 1432 rdagdhav Bricks | GH01 BY S019
3 Bf3/2022 8.48 147 | Madhav Bricks | G305 AU 3888 |
Mar-22 215 | z2/03/2022 7.53 155 | Madhav Bricks | G-01 8Y 5019
317032022 8325 161 | Madhav Pricks | GI-OLBY 5019
Apr-22 7.64 87442022 835 6 | Madhav Bricks | G)05 AL 2838
May-22 7.1 | 16/05/2022 6.99 12| Madhev Bricks | Gl-01BY 5018 |
| Total 234.08 23045
ol TR .
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Fly Ash Last Disposal Challan
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Pt o, A 17-0, LE T2,
Tehhaper Frgipar 1L,
tor. 230K Gatem S cheGlation,

SML FILMS LIMITED 533

EIN - LD LBGI2002R S THOS 6

May, 2022 GPCR ID: 30733

INWARLY
To.
The MemberfSecretary, No, A s
Gujerat Pallytion Contral Board Oxe -2 \at |72
ParyavaranBhlavan, Seclor-1044, 6.RC. BOARD, SURAT.
Gandhinadar —382 D10

SUR: CLARIFICATION REGARDING YOUR VISIT AT QUR INDUSTRIAL UNIT
REF.: ¥OUR LETTER NC.: NIL DATED: 18052022

Respected Sir,

with reference tn shove subject matter, we would ke ko sebmit point wise clarification as
under...

(11 “During Visit Ia your UnTt Production Activity is shown as working condition.”
= During the visit whatever production activity was golng on as per our existing CCBA arder
Mo, AWH-OQ71l lssue on Dated: 25/DLf2018 valid wpte: O7/11/2022 and CLEA-
Amendmant Order NoAH-113174 issue on Deted: §7/06/2021 valid upta: 0F/E1/2022.

Q.2 "Bt the time of wisit Chips plant’s civil werk [foundatian waork), utilities work and
Instailation of raw meterial storage silos shown in working condition 3t plet no: A2

= We would fike to informn wou that we have already obtained EC as per [etter No.
SEIA G EC/S{d] /S 78,2022 issned on dated: 28-Feh-2022 from the SEIAA and olso got
CTE-imendment [TOR to CTE] from the Baard for the Polyester Chips plant at Plot No. A-
17/2 and at the time of the vislt, fauhdation werk was geing on far the same.

a  Farthermore, The Utiites work and installatton work of raw rraterial storage silag were in
warking conditton 3t Piot No. A-17/2 for the BGRET films which & WON-EC attracts
produet and we haee ohtalned CTE-Amendment as per Orger No. SPCBACCA-SRT-
138540_20733/570067 issued on dated 277112020 from the Board for the same,

0.3 *2 Nos. of Fire water tank (Red colar] was shawn empty during wisit.”

e We want ta inform you that we have provided Z Mas, of Fire water tanks for qur proposed
plart wehich is under constructioh phase. After completion of the constructioh worek of
Chips Plant and BOPET Films Flent, we will ke started utility of those 2 Nos. of Fire water
tanks for our proposed Plant. Mareover, in our EC Application 2 Nas. af Firo tanks is
already senticned, At present we have already provided separate Fire water tanks for our
Exigting Plant which is filled with Water.

a  Mpreaver, we are herewith attached Fire safety certificate from SMC as per Annesture&,

0.4 "At the time of visit TFH-5000 L is shown In working conditlon and imported coal 15 used
as fued,”

« 'We have valid CCEA for the operation of TFH-6000 U and using fue! as Imported Coal for

the same- Our CE&A- Amendment Qrder Mo AH-113174 issue an Dated: 07/05/2021 valid

upto: 07/13/20224,
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Flot M, AFLTF-5, 1672, 1604,
Tohhapar-Bhatper &.5.000,
NI, E2HE Getrs Sub-Salatan,

SML FILMS LIMITED /55 s

ITH N+ Ui 561200 2P T

1.5 "Unit has to follew netification of fly ash and submit the details of fly ash generation and
disposal with relevant documents.”
» Fly Azh genarated from cur unit is disposed to Fly Ash Orick Manufacturer Unit and the
detail of the same is attached 25 per Anpazure-l. We follaw natification of fly ash.
*  Mareever, Fly Ash Brick Manufachurer i falling under white Category, so that they don't
have consenl of GPCA.

we hape yau wiil be satisfled from our above ¢hariflcatton £ may humbly reques you to
consider this detail, and ohilpa us,

Thanking You,
Yaurs Faithfully,

SML FRLES LIMITER

2, Typical First Floor, Belgiur Snuare,
Ring Rpad, Surat—395 003.

Page 23 of 28



SURST MUNICIPAL CORPORATION
FIRE & EMERGENCY SERVICES
HEAD QUATERS, MUGLISARA,

SURAT - 395003

™ Ph.: 5.0.C. : 0261 - 2423750 TO 56, CONTROL : 2414195 -96, FAX: 2051935, 5724345553

m

To,

Diraetor,

SML Films Umitad,
ichnapor-8hatpor G.1.D.C.,
Surat,

Sub:- N.C.C./OPINION Fire & Emergency Services Depi. for High Rise Industrial Building.

Reference :- A tetter from Applicant Shri bearing FES/N.0.C/Inward No. 1390, Date. 01/07/2021.

PROPOSED SITE :- PROPOSED iNDUSTRIAL FACTORY PLAN AT PLOT NO. Af17/2, ICHHAPORE -
SHATPORE G.L.D.C., SURAT.
Submitted,

As per said pian the above building is a High Rise Industrizi Type. 8 [Godown]
(Ground Floor + 1st Floor | witly Halght of 12,58 Muis,, Type. € [TFR Plant] (Ground Floor + 2nd Flcor )
with Height of 12.00 Mtrs., Type. D [Plant] (Greund Floer + 3rd Floor ) with Height of 28.50 Mitrs.,
Type. E [Film Plant] (Ground Floor + 1st Floer ) with Height of 14.50 Viirs.

As per N.B.C. 2016 the aforesaid buildings are to be considered as High Rise Industrial
Building. Hence this dept. has No Objection if the applicant concerned makes necessary fire fighting
arrangemant in said building as per N.B.C. norms, Existing CGDCR norms, Gujarat Fire Prevention Life
Safety Regulation 2017 and Submitted Drawing. Subject to compliance of following fire safety
recommendations by the developer/owner during & after construction. The administrative cherge of
Rs.3000 x 4 = Rs. 12,000/ has been recovered vide Receipt No.161/5, Dated. 02/07/2021,

1. Parking shall nat be germitted in courtyards arid drive ways of fire dppiiances.
2. Courtyard shall be kept free from encumbrances & encroachments.

3. No structure of any type shall be permitted in courtlyard of the building.
4_There shall not be any trees abstructing fire appliances reach in compuisory open

spaces required as per CGDCR.
% Repairing/servicing of cars, use of naked light shall not be permitted in the car parking areas.

6. Dwelling, use of naked light / flame, repairing / maintenance of vehicles shall be

strictly prohibited inthe parking area.
7. The driveways shall be property marked and maintained unobstructed, proper

illuminated signage shall be provided for escape route.

8. Car parking shalf be permitted in the designated area oniy.
a. The fins with RCC, brick work, hallow blocks or any such construction materials shall Pege | 1
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The layout of staircase shall be enclosed type throughout its haight and shall be
approacned st each floar leve!

Externally located staircases adequately ventilated to cutside air.
Permanent vant at the top equal to 5 % of the £ross sectional area of the staircase
ghall be proviged

5 Connected 1o stalrcase shall be protactas with fra 2tz 27 coatings
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Shaft shall have

all ha
Ermanent vent of not less than 0.2 sq. metars In clser are3
immediztely under the machine room.

lifts shail be of stea) shuttered with firs rasie ance

of one hour. No coltapsible shutter shall be permittad,

22.

23,

25.

26.

27.

28,
29.

30.

fhe Fire lift shall have 2 fioor area of not less than 1 4 sqg. meters it shail nave paging
capacity of not less than 545 kgs (8 persons lift) with automatic closing doors of
minimum 0.8 m. width
The electnc supply of fire lift shall be on 8 separate service from electrc supply mains
Ina building and the cables run in a route safe from fire i.e. within the lift shaft. Light
& fans in the elevators having wooden paneling or sheet stael constriction shall be
operated on 24 volt supply.
Fire lift should be provided with a ceiling hatch for use in case for emergency. 5o that
when the car gets stuck up, it shall be easily openable.
In case of failure normal electric supply, it shall automatically changsover 10 alternate
supply. For apartment houses, this changeover of supply could be done through
manually operated changeover switch. Alternatively, the lift shail be so wirad that in
case of power failure, it comes down at the ground level and comes to stand-still with doo open.

24, The operation of fire Iift should be by a simple toggle or two button switch situatad in

glass-frontad box adjacent to the lift 2t the entrance level. When the switch is an,
landing call point will become inoperative and the lift will be on car control only or on
3 priority control devices. When the switch is off, the lift will return to normal
working. This lift can be used by the occupants in normal times,
The words 'fire lift' shall be conspicuously displayed in fluoreseent paints on the lift
landing doors at each floor ievel.
The speed of the fire lift shall be such that it can reach the top floor from ground level within one
minute. Fire lift shall be constructed as per prevailing standard,
Corridor / lift lobby at each floor lavel shall be naturally ventilated as shown in plan for
the upper floors.
The common corridor / lift lobby at each floor level shall be kept free from obstruction at all times.
Self-glowing / fluorescent exit signs in green colour shall be provided showing the
means of escape at each floor of building. Portable lights / insta lights shall be
provided at strategic location in the staircase and lift lobby.
The staircase and corridor lighting shall be on separate circuits and shzll be
independentiy connected so that they could be operated by one switch installation
on the ground fioor easily accessible to fire fighting staff at any time irrespective of
the position of the individual control of the light paints, if any. Page | 2



31. Stelrcase and corridor lighting shall also ba conme ted (6 alternate supply.

3Z. Double throw switches shall be Installed to ensus @ that lighting in the staircase and
the corridor do not get connected to two sources of supply simultaneously. A double
throw switch shall be installed in the service room to terminate the stand-by-supply.

33. Emergency lights shall be provided in the staircase / cornidors.

34. Electric cable shaft shall be exclusively used for electric cables and should not be open

0 staircese enclosure.

35. Electric shaft shall be sealed at each floor leve! with nan-combustible material such as

vermiculite concrete. No storage shall be permitted in electric cabin or shaft

36. Inspection door for the shaft shall have two hours fire resistance

37. Electric wiring / cable shall be of nan-toxic, non-Rammable, low smoke hazard having
copper core fira resistance for the entire building with provisinn of £1 CB/MCB

38. Electric meter room shall be adequately ventilated, accessible & <hall not be under stairrase
basement , lift-lobby.

38. Electric wiring shail be having copper core having the fire resistance and low smioke

hazard cables for the entire building with provision of ELCB/MCB

40. Low and medium voltage wiring running In shaft and in false ceiling should run in
separate conduits.

41. Water mains, telephone lines, intercom lines, gas pipes or any other services should not be laid in

the duct for electric cable; use of bus bar/solld rising mains instead of cables is praferred.

42. Separste circuits for fire fighting pumps, lifts, staircase and corrider lighting and blowers for
pressurizing system shall be provided divectly from the main switch gear pane! and thase circuits
shall be laid in separate conduit pipes so that fuse in one circuit will not affect the others. Such
circuits shall be protected at origin by an automatic circult breaker with its no-valt coil removed

43. Master switches controlling essential services shall be clzarly Isbeled & provide in the
lobby for emergency operation.

44, False ceiling If provided In the building shall be of non-combustible material. Similarly,
the suspenders of the false ceiling shail be of non-combustible materials.

45. Materials For Interior Decoration / Furnishing :

The use of materials which are combustible in nature and may spread toxic
fumes/gases should not be used for interior decoration/furnishing, etc.

46. Fire drill / evacuation drill :

Fire drill and evacuation drill shall be conducted vegularly in accordance with fire safety plan of
building at least once in a three month in consolation with Mumbal fire brigade and log of the
same shall be maintained,

47. Signage's :

Self-glowing/fluarescent exit signs in green color shall be provided shawing the means
of escape of the bullding.
48 Fire Esrape Chute : NOT APPLICABLE.
49 Refuge area . Refuge area provided as per plan shall be confirming to the following reguirements -
(a) Refuge area in Type. D is provided at 2nd Floor (14.50 Mt) with Fire Door as per CGDCR-2017
(b) The layout of the refuge area shall rol be changed st any tme in future without prior
permission of this department

fc) Refuge area shall be provided with ralling of 1.10 meters height on extarnal sides
and shall be of sound construction. -
(d) Refuge area shall be segregated by brick masonry partition wall of 9" thickness oy
concrete block wall of 6" thickness and access (o refuge area shall be gained Page | 3
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temporary sheiter and for the use of fire brigade department or any othes
organization dealing with fire or other emer gencies when they occw in the
building and also for exerases if conducted by the fire brigade department

If) There shall not be any opening in to the refuge area from any portion of the
occupied premises.

(8] Refuge area shall not be allowed 10 D& used for any other purpose and it shall be
the responsibility of the Owner 1o maintain the same clean and free of the
encurmhbrances and ancroachments, 2t 3l tines

{h) Loequate drinking water facilities shall e praviged in the :eiuge area

) Cnirance door 1o the .‘-j-fué;- ar<a shall bs ‘;.4;,;;. fieed with a sign painted in
fuminous paint menticning "REFUGE AREA IN CASE OF EMERGENCY

(I} Adequate emergency lighting facility connected
lighting shall be provided in the refuge area

50, Astro tuef 2tc. shall not be permitied in the countyard and in the drive way.

51 A cerificate to the effect that the fire resistance protection has been provided as above shall be

furnished from the Structural Engineer/Architect 2t the time of applying for
occupation of the buiiding.

52. All gaps between floor-siabs and to facade assembly shall be sealed at all levels by approved fire

resistant Seal and material of 02 hrs fire rating.

53. Sprinkler system for glass facade providing fuli Coverage to the glass,

54, Addressable Fire Alarm & Detection System as per NEC-2016 (Table-7)

55. Openable panels shail be provided on each floor and shall be spaced not more than 10 mt apart‘

measured along the external wall from centre to cantre of the access opening.

56. This NOC is issued from fire risk point of view only.

57. Trained man power shall be available for the fire fighting and lift rescue in the building premises

round the clock .

58. Any deviation w.r.t. construction shall be verified by the concerned building sanctioning authority.

58. The certificate may not be treated in any case for regulanisation for unsuthorised
construction if any. >

€0. Form 16 from FPCOR to be submitted at the time of Fire Inspection of building.

61 The opinion is given on the basis of submitting drawings /documents only.

62. Facade & Elevation Design & Drawing shall have to be approved by Registered Facade Consultant.

63. Any other instructions given by the fire department from time to time about fire safety of the

Bullding premises to be followed norms.

64. Fire officer can check the arrangements of Fire safety at any time, this certificate will
be withdrawn without any notice if any deficiency Is found.

65. Occupants /Owner should apply for renewal of fire safety certificate 01 Month prior
expiry of this certificate.

66. Trained officers / security guards :

The trained security / fire supervisor along with trained staff having basic knowledge
of firefighting & fix firefighting instatiation shall be provided / posted in the building.
They will be responsible for the following;
(a) Maintenance of all the first 2id firefighting equipment, fixed instaliations & other
firefighting equipment / appliance in good working condition at all times.
(b) mparting training tc the occupants of the building in the use of firefighting
equipment provided on the premises & keep them informed about fire & other Page | 4

o electiic circuits of staircase



emergancy evacuation procedures.
(c}) To ligise with the city fire brigade on regular & continual basis.
(d) The mock drill with the designated fire marshal for any operation of disaster
management plan shall be out regularly after occupation as per National Building Code.
57. The fire department of SMC will not responsible for any loss of life and property due to
Fire / Emergency incident.

\/C Dy Chisf Fire Officer

\

FES/ OUTWARD/NOC I/C CHIERFIRE OFFICER
DY. o -07-2021 Surat Munlecipal Corporation
Page | 5
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